IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

COURT-V
Item No.-102
IB-2640/ND/2019
New 1A/4793/2021
IN THE MATTER OF: :
Madras Steel & Tubes ....Applicant
VIs.
Set Sanayi Elektrik-Tesisat Taahhul Ve Ticaret India Pvt. Ltd. ....Respondent
SECTION
U/s 9 1IBC Order delivered on 25.10.2021
CORAM:

SHRI ABNI RANJAN KUMAR SINHA
HON’BLE MEMBER (JUDICIAL)

SHRI AVINASH K. SRIVASTVA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the Applicant
For the Respondent

ORDER

By filing this application, the applicant has prayed to replace the IRP Mr. Kedaram
Ladha and appoint Mr. Lokesh Khadaria as Interim Resolution Professional.

Heard. Ld. Counsel or the Applicant submits that earlier Mr. Kedaram Ladha had given
his consent to act as an IRP but during the pendency of the application he has withdrawn his
consent. But this could not be communicated earlier, therefore, vide order dated 12.10.2021, Mr.
Kedaram Ladha was appointed as IRP. Since he has withdrawn his consent (Page 8 of the
application), therefore, the petitioner has filed the name of new IRP Mr. Lokesh Khadaria who
has also given his consent to act as IRP. His name is in the list of RPs of IBBL.

Considering this, we replace the Mr. Kedaram Ladha and appoint Mr. Lokesh Khadaria

as a new IRP. Mr. Kedaram Ladha is discharged from the responsibility of the IRP with
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immediate effect. The Applicant is directed to communicate Mr. Lokesh Khadaria regarding his

appointment as IRP today.

With this order, the present IA stands disposed of.
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(AVINASH K. SRIVASTVA) (ABNI RANJAN KUMAR SINHA)
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